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BEFGRE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY

DA NO. 1094/93

Shri Ghudubhai Umarsaheb Attar i Applicant
v/s,
Union of India & Ors, oue ﬂespondénts

CORAM: Hon'ble VYice Chairman Shri Justice M.S.Deshpande

Appearance

Shri R .D nDBharia
Advacate .
for the Applicant

Shri Subodh Joshi
ARdvocate
for the Respondents

ORAL JUDGEMENT Dated: 22,2,1994
(PER: M.S.Deshpande, Vice Chairman)

By this application the applicant seeks a refund
of Rs,8775/- which has been deductsd from the amount of
the gratuity payable to him and interest on Rs,34650/-
on the DERG which should have been paid to him immediately

b
on his superannuation on 31,12,1990 usre-came to be paid

on 7.1.1993,

24 The resbondents' contentian is that the applicant
was incharge of the stores and there were certain deficits.
When the stores were verified in 1991 it was found that
material worth Rs;6775/--séﬁg%ﬁ deficien&Qfand this amount

- i -
was deducted from the DCRG which uaéfhgid to the applicant

and the balance uas paid to the applicant,

3. It is apparent that no enquiry as contemplated by
Rule 9 of the Pension Rules was held in raespect of the

pecuniary loss said to have occasioned to the respondents,
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